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E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES UNDER THE SECURITISATION AND
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002
READ WITH PROVISO TO RULE 8 (6) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002
Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor(s) that the below described
immovable property mortgaged/charged to the Secured Creditor, the Constructive / Symbolic / Physical possession of which
has been taken by the Authorised Officer of Canara Bank, Secured Creditor, will be sold on
“As is what is”, and “Whatever there is” for the recovery of dues to the Bank. as per Demand Notice under Section 13(2)

& further interest thereon, charges and costs due to the Canara Bank, as detailed in the table below.

Regional Office-
Aligarh

E-AUCTION
NOTICE

“As is where is”,

Name & Address of Borrowers/ Amount due as
Mortgagors & Guarantors per notice T

Branch: Sasnl Gate, Allgarh, Ph. No. 826
Borrower- M/s Vidhya Steel Traders (Prop.
Mr. Balram Singh), Add.- Gonda More Khair
Road, Aligarh, Prop.- Balram Singh Sfo
Surjan Singh, Add.- Kunwar Pur, Majoopur
Suvkara, Aligarh

Sale Notice Letter Date: 01-07-2026

+interest &
other charges

Date & Time of e-auction : 12-08-20;

Description of Properties

5900558, E-mall - cb3072@canarabank.com

11,29,638.04 | EMT of One storey building , use for Industrial Purpose Located
as on 28/12/2025 | at Plot no. 98 & 99, Bagh Puranmal, Out of Khasra No. 220/2 at
Mauza Ashrafpur Jalal, Khair Road, Near Ganga Dharmkanta,
Pargana & Tehsil Koil, Distt- Aligarh, Area: 100.32 Sq Mt or 120
Sq. Yrds., Property in the name of Balram Singh S/o Surjan
Singh, Bounded as: East- Private Colony Plot No. 100 ( 50 Ft.),
West- House of Others (55 Ft. ), North- Private Colony Plot
No. 97 ( 8.47 Ft.), South- 30 ft. Wide Rasta (33'47")

6 from 11.30 AM to 12.30 PM (With extension of 5 min. duration each fill t

EMD amount is to be deposited in E-Wallet of M/s PSB Alliance Private Limited (Baanknet) portal directly or by generating the Challan therein to deposit the
EMD through RTGS/NEFT in the account details as mentioned in the said challan before 11-08-2026

Reserve Price
EMD 10%3%

38,64,000/-
3,90,000/-

Symbolic

e conclusion of sale)

by the successful bidder only.

Patel (9510974587, vasu.patel@procure247.com)
Place : Aligarh Date : 15-07-2026

Note: 1. No interest will be claimed on the bid/subsequent amount. 2. Authorised officer is entitled to cancel the bid at any stage without
assigning any reason whatsoever. 3. All charges for conveyance, stamp duty/GST registration charges etc., as applicable shall be borne

For details terms and conditions of the sale and participating in E Auction, please go through the website https://baanknet.com or Canara Bank's
Website or may contact Recovery Section Regional Office Aligarh, Canara Bank (Mob. 8265900558 e-mail id recroaligarh@canarabank.com)
OR to the service provider M/S PSB Alliance Ltd (Baanknet) contact details a). Karan Modi (7016716557, karan@procure247.com) b).Vasu

Authorised Officer

STATE BANK OFINDIA,
A.M.C.C. (62343), 1" Floor, NEARAGRA CHOWK,
PALWAL-121102. E-MAIL: sbi.62343@sbi.co.in

(RULE - 8(1) POSSESSION NOTICE

Whereas, the undersigned being the Authorized Officer of the State Bank of India,
A.M.C.C. (62343) Palwal Branch, under the Securitization and Reconstruction of
Financial Assets & Enforcement of Security Interest Act, 2002 (No.3 of 2002) and in
exercise of powers conferred under section 13(12) read with Rule 3 of the Security
Interest (Enforcement) Rules, 2002 issued a Demand Notice Dated 25/02/2026, by
calling upon the Borrower:- M/S DEEPALI FASHION HOUSE, Proprietor: Ms.
Deepali Kapasia D/o Mr. Balbir Singh, Royal Heritage Society, Shop No.11,
Sector-70, IMT Faridabad, (hereinafter the borrower and guarantors are collectively
referred to as the "the Borrowers") to repay the amount mentioned in the notice being
Rs.9,50,058/-(Rupees Nine Lakh Fifty Thousand and Fifty Eight Only) plus future
interest at contractual rate w.e.f. 25/02/2026 with further interest and incidental
expenses, costs within 60 days from the date of receipt of the said notice and future
interest at the contractual rate on the aforesaid amount together with incidental
expenses, costs, charges etc. thereon. The borrowers having failed to repay the
amount vide acct. n0.42825745717, notice is hereby given to the borrowers and the
public in general that the undersigned has taken Possession of the property
described herein below in exercise of powers conferred on him under sub-section 4 of|
Section 13 of said Act read with Rule 8 of the Security Interest (Enforcement) Rules,
2002 on this the 09" Day of July 2026. The Borrower's/Guarantor's/Mortgagor's in
particular and the public in general is hereby cautioned not to deal with the property
and any dealings with the property will be subject to the charge of State Bank of India,
A.M.C.C. (62343) Palwal Branch for an amount being Rs.9,50,058/-(Rupees Nine
Lakh Fifty Thousand and Fifty Eight Only) plus future interest at contractual rate
w.e.f. 20/01/2026 and future interest at the contractual rate on the aforesaid amount
together with incidental expenses, costs, charges etc. thereon.

The Borrower's attention is invited to provisions of Sub-section (8) of Section 13 of
theAct, inrespect of time available to redeem the secured assets.

DESCRIPTION OF THE HYPOTHECATION OF ASSETS

Owner of the Property :- M/s Deepali Fashion House, Proprietor: Ms. Deepali
Kapasia D/ o Balbir Singh.

Nature of Security :- Movable (Stitched & Unstitch Ladies Suits, Cloth Material &
Accessories)

Description:

OSBI

‘ e T

IDBI BANK LTD. 4th Floor, NPA Management Group, 44 Shakespeare Sarani, Kolkata-700017

E-AUCTION

CIN : L65190MH2004G0I148838

PUBLIC NOTICE FOR E-AUCTION SALE OF SECURED ASSETS LOCATED IN BURDWAN, WEST BENGAL
Sale of Immovable property in the account of Dutta Agro Mills Pvt Ltd

SALE NOTICE

PUBLIC NOTICE FOR SALE OF IMMOVABLE PROPERY UNDER SARFAESI ACT
read with proviso to Rule 9(1) of the Security Interest (Enforcement) Rules
E-auction Sale Notice for Sale of Immovable Asset under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule
9(1) of the Security Interest (Enforcement) Rules, 2002. Notice is hereby given to the public in general and in particular to Borrower(s) and Guarantor(s) that the below described immovable
property mortgaged,/charged to the Secured Creditor, the physical possession of which has been taken on 25.07.2022 by the Authorised Officer of IDBI Bank Ltd., will be sold on “As is where is”,
“As is what is”, “Whatever there is” and “Without recourse basis” on 01.08.2026 for recovery of Rs.28,15,31,490.85/- (Rupees Twenty Eight Crore Fifteen Lakh Thirty One Thousand
Four Hundred Ninety and paisa Eighty Five only) as on 30.06.2013 plus interest thereon w.e.f. 01.07.2013 due to IDBI Bank Ltd., Secured Creditor from Dutta Agro Mills Pvt Ltd (Borrower)
and guarantors i.e. Shri Ramdas Dutta, Shri Biprodas Dutta and Smt. Kumkum Dutta and others [legal heirs of Late Debdas Dutta] (Guarantors).The details are as under:

The details of the borrower/mortgagor, reserve price and earnest money deposit and brief description of the immovable property are as mentioned below:-

Lot Name of the Borrower/ Mortgagor Brief Description of secured immovable CUT OFF DATE, Reserve Price/ EMD /
assets to be Auctioned: INSPECTION DATE & TIME Bid increment

1 |Borrower: All that piece and parcel of the land measuring 3.30 acres | Inspection date/ time: Reserve Price:
Dutta Agro Mills Pvt Ltd. situate at Mouza: Alamganj, J.L No-31, R.S Khatian No-57 | 27.07.2026 from 11:00 AM Rs.7,30,00,000/-
Vill: Dhunui, PO. Paharhati, PS: Memari, (R.S Dag N0-43,46,48,49,50,47,f11) , R.S Khatian No-58 | to 01:00 PM Earnest Money Deposit (EMD):
Burdwan-713168 (R.S Dag No-51,45) and R.S Khatian No-224 (R.S Dag No- | ¢ ut.off date for submission of EMD: Rs.73,00,000/-
Mortgagor: . . 52) under Burdwan Municipality Ward No-23, Circle No-23, 31.07.2026 till 04:00 PM Bid Increment Amount:
Shri Ramdas Dutta, Shri Debdas Dutta, Shri | Holding number 02, Motibag, PS Burdwan, PO —-Nutanganj, i ! =
Biprodas Dutta and Smt. Sudharani Dutta. PIN-713102 under District Registry office and Sub-Registry E-Auction date/ time: Rs.1,00,000-
Al are residing at Nutanganj, Burdwan, office at Burdwan, Dist-Burdwan along with office, shed, 01;08'202‘? 11:00 A.M.“’ 01:00 P!v'
Pincode-713102 building/bathy/privy, efc. (with 10 minute unlimited extension)

(7080804466) (7291981124/25/26) (email : mithalesh.kumar@c1lindia.com)

(T)+91 033-66557701 &9337511152 (email) ak.dash@idbi.co.in.

i)  For detailed terms and conditions of the sale, please refer to the link provided in https://www.bankeauctions.com and IDBI Bank’s website i.e. www.idbi.bank.in.
i) The sale would be on e-auction platform at website https://www.bankeauctions.com through e-auction service provider M/s C1 India (P) Ltd, for support contact Mr. Mithalesh Kumar

iii) Assistance for inspection of the properties will be arranged on 27.07.2026. Interested bidder may contact the undersigned on: (T)+91 033-66557707&9090967747 (email)
minky.pramanik@idbi.co.in, Shri Prashant Kachhap on (T)+91 033-66557673&8757389173 (email) prashant.kachhap@idbi.co.in and Shri Ajay Kumar Dash on

Date: July 15, 2026, Place: Kolkata

Sd/- Authorised Officer, IDBI Bank Ltd

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR INDO LAMINATES PRIVATE LIMITED
Manufacture of wood and wood products
79, Rajinder Park Nangloi, West Delhi, New Delhi110041
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Name of the corporate debtor along with Indo Laminates Private Limited

e o ° 1.| PAN & CIN/ LLP No. CIN-U20299DL1985PTC021287
M""s"v Of Euernal Aﬁalrs 2.| Address of the registered office 79, Rajinder Park Nangloi, West Delhi, New Delhi 110041
xp Division 3.| URL of website NA
4| Details of place where majority of fixed No fixed assets available with the Corporate Debtor
i == | |assets are located as on insolvency commencement date.
ShaStn Bhawan, New De”“ 110001 5.|Installed capacity of main products/ services | Not Available
6.|Quantity and value of main products/ services| Turnover of corporate Debtor is as follows:
sold/ rendered in last financial year (audited) | (Rs in Lakhs)
Particulars FY 2022-23 FY 2021-22
(Request for Proposals )

Ministry of External Affairs, XPD Division, invites Request
for Proposals for Selection of an Agency for Design,

Consolidated

~

Number of employees/ workmen 0 (as on the date of Inso\vency Commencement)

fod

Further details including last available financial
statements (with schedules) of two years,
lists of creditors are available at URL:

May be obtained by sending an Email at-
indolaminates.cirp@gmail.com or https:/ibbi.gov.in/en/
claims/claim-process/L72900MH1982PLC027146

9.|Eligibility for resolution applicants under section|
25(2)(h) of the Code is available at URL:

May be obtained by sending an Email at-
indolaminates.cirp@gmail.com

a5 3iim ST

This is to inform A MIG residential plot no. 119, area of land measuring 120.00 sq.
meters, Situated at Sector- 4B, Ved Vyas Puri, Meerut & Bounded as East: 24.00
meters wide rasta, W:plot no. 108, N:plot no. 120, S: plot no. 118was allotted to Smt.
Lata Anand W/o Sh. Deepchand Kardam by MDA, Meerut, original allotment letter
no. 1342 dt. 23-04-08 regarding the above said property is misplaced & lost. Said
property is now being purchased by Sh. Vaibhav Singh S/o Sh. Pradeep Kumar
Singh & Sh. Pradeep Kumar Singh S/o Sh. Uday Bhan Singh from Smt. Suman
Lata Balyan W/o Sh. Anil Kumar Balyan, who will then mortgage the same with
Bank of Baroda, Meerut. If, any person/individual or financial institution/bank have
any objection to this mortgage, or has any claim over said property, then he/it can
raise any objection/claim through the mobile mentioned below or by registered post
at the below mentioned address within 7 days. Thereafter, no claim/objection of
anybody will be entertained & the same shall be deemed as waved.
(Mukesh Kumar Gupta), Advocate
(Panel Lawyer Bank of Baroda), Mob. No. 9358410478
Chamber no.37 first floor,Naveen Bhawan, Civil Court, Meerut

Movable (Stitched & Unstitch Ladies Suits, Cloth Material & Accessories)
Date: 09/ 07/ 2026 Sd/- Authorised Officer,
Place: State Bank of India, A.M.C.C. (62343) Palwal

ANADI INVESTMENTS PRIVATE LIMITED

REGD. OFFICE: E-49, PHASE-VI, FOCAL POINT, LUDHIANA-141010 (PUNJAB)
E-MAIL: anadiinvestments@gmail.com & Phone No.: 9815651361
CIN No. U67120PB1981PTC004753

PUBLIC NOTICE

This Public notice is being issued by Anadi Investments Private Limited (“the
Company”) in terms of Para 10 & 11 of Reserve Bank of India (Non-Banking
Financial Companies - Governance) Directions, 2025 dated November 28,
2025, Reserve Bank of India (Non-Banking Financial Companies - Acquisition of
Shareholding or Control) Directions, 2025 dated November 28, 2025 (“RBI
Directions”) and other relevant regulations.

Background: The Company is an unlisted private limited company incorporated on
December 04, 1981 under the Companies Act, 1956, having CIN
U67120PB1981PTC004753 as issued by Registrar of Companies, Chandigarh,
and having its Registered Office at E-494, Phase-VI Focal Point, Ludhiana, Punjab,
India, 141010 and also having certificate of Registration No. B06.00026 issued by
the Reserve Bank of India and classified as NBFC in Base layer under the Directions.

Proposed Change in Management: The Board has proposed the appointment of
Mr. Aayush Munjal (DIN: 07276802) as an Additional Director of the Company,
subject to the prior approval of the Reserve Bank of India ("RBI") and compliance
with the requirement of publication of a public notice in newspapers. The proposed
appointment would result in a change exceeding 30% of the composition of the
Board of Directors of the Company and, accordingly, requires prior approval of the
RBIlinterms of the RBI Directions.

RBI Approval: The RBI, vide its letter dated June 09, 2026, bearing reference no.
DEL.DOR.NBFCBL. No. S455/24-03-459/2026-2027, has granted prior approval
for the appointment of Mr. Aayush Munjal as a Director of the Company for a period
not exceeding five years from the date of appointment.

Accordingly, the proposed change in management shall become effective upon
expiry of 30 days from the date of publication of this public notice, provided that no
valid objections are received from the public during such period.

Further more, upon the proposed change becoming effective, Mr. Aayush Munjal
shall hold office as an Additional Director up to the date of the ensuing Annual
General Meeting (*AGM") of the Company. Thereafter, subject to the approval of the
shareholders at the ensuing AGM, he shall be regularised as a Director of the
Company and shall hold office for a period not exceeding five years from the
effective date of his initial appointment as an Additional Director, in accordance with
the Companies Act, 2013, the applicable RBI Directions, and the RBI approval
dated June 09, 2026 referred to above.

Any objection to the proposed change in management may be submitted in writing

within 30 days from the date of publication of this notice at the registered office of

the Company or by email at anadiinvestments@gmail.com. In the absence of any

valid objection, the appointment shall be deemed confirmed in compliance with the
RBI Directions.

For Anadi Investments Private Limited

Sd/-

Mahesh Munjal

Director

Date: July 15, 2026 DIN: 00002990

PUBLIC NOTICE

My client, Kunwarsain (son of
Rameshwar, resident of Birondi
Chakrasenpur, Gautam Buddha Nagar,
Uttar Pradesh - 201310), has disowned
his son Anshuman Bansal and
daughter-in-law Meena—severing all
ties and excluding them from his
movable and immovable property—due
to their misconduct. They shall be
solely responsible for any of their
future actions or financial dealings.

Ankush Sharma (Advocate)

PUBLIC NOTICE
General Public is hereby informed that Mrs.
Dipta Bhog, Mrs. Mriga Sidhu & Mrs. Shikha
Luthra (all Daughters of Late Mr. O.P Bhog
(Om Prakash Bhog) & Late Mrs. Prabha
Bhog) claim to be the absolute & undisputed
owner and in possession of Flat No.205, Type-|
IV, Block-H, Situated at Som Vihar, Sector-10,
R.K Puram, New Delhi by virtue of inheritance
on the death of Mr. O.P Bhog (Om Prakash
|Bhog) who was the previous owner of the said
property on the basis of Conveyance Deed
dated 10.04.2000 executed by The President of|
India through DDA. Now, Mrs. Bhavna Sharma

= NOTICE m=

With effect from 13/10/2026 all
business activities of our NIT VK
Chowk Road Branch (Building
No. 6A, First Floor, 1-2 Chowk, N.LT.
Faridabad Dt., Pin - 121 001. Ph :
9968419180 / 9072603003) will be
shifted to NIT VK Chowk Road
New Branch (Building No. 5A, 1-2
Ground Floor, NIT VK Chowk Near
Zevar Palace, Faridabad Dt.,
Haryana Pin - 121 001. Ph :
9968419180 / 9072603003) for
our operational convenience.

Customers may kindly note the
change and are requested to
approach us at the above
mentioned address only for all
further transactions and
requirements after the said date.

Call: 7903185466 / 8168187498

MANAPPURAM FINANCE LTD.
CIN: L65910KL1992PLC006623,
Registered Office : W - 4/ 638A, Manappuram House,
P.0. Valapad, Thrissur - 680 567, Kerala, India

proposes to purchase the aforesaid property]
from Mrs. Dipta Bhog, Mrs. Mriga Sidhu &
Mrs. Shikha Luthra by availing the loan facility
from our client ICICI Bank Ltd. against the
security of aforesaid property, If any body|
has/have any charge/interestititlie in the said
property or any kind of dispute kindly inform the
undersigned in writing on the below mentioned
address within 07 days of the present.
Sahwaj Shekh, Advocate|
Senior Legal Manager, North Eye Advisors;
B-220, 2nd Floor, Noida One, Tower-B, Sector-62,
Noida, UP-201309 Email Id- ncr@northeye.co.in,
Contact No.-7294177027

Development, Deployment and Operations of an
10| Last date for receipt of expression of interest

30-07-2026 (Thursday)

Al-enabled Digital Engagement Platform - INDIQO or 11 Date ofissue of provisional st of prospective

| _[resolution applicants

09-08-2026 (Sunday)

eardw & Indian Bank

Indian Bank, Branch: Rohini Sector 24

India uuiz Global Outreach. 72 Last date for submission of objections to

provisional list

14-08-2026 (Friday)

4 wolEETE ALLAHABAD

e-auction of MARUTI BAL

13 Date of issue of final list of prospective

24-08-2026 (Monday)

NO ZETA CNG 1.2L SMTBS6

Type of the vehicle

Detailed advertisement is available at Ministry's website — |rfree e
. . . . evaluation matrix and request for resolution
on link https://www.mea.gov.in/tenders with the title o

plans to prospective resolution applicants

29-08-2026 (Saturday)

(car/tractor/others- mention details) CAR, Maruti Baleno zeta CNG

Details of the vehicle including

Registrationyear: 2025

28-09-2026 (Monday)

its registration year, RC No., Registration No. : DL-9C-BK-0424

. o 15.{ Lastdate for submission of resolution plans
INDIQO DI' Indla [IUIZ G|U|Ja| ULItreaCI'I 16| Process email id to submit Expression of Interest | indc

Engine No., Chassis No. Engine No: K12NP4641462

cirp@gmail.com

| |status as MSME.

17 | Details of the corporate deblor’s registration NA

Chassis No: MBHHWB13SSB957532

Last date for submission of proposals

Date: 15.07.2026
Place:New Delhi
Email:indolaminates.cirp@gmail.com

27 July 2026 (1500 hours)
CBC 14101/11/0010/2627

Resolution Professional of Indo Laminates Private Limited
Reg. No: IBBI/IPA-001/IP-P00886/2017-2018/11483

New Delhi, National Capital Territory of Delhi, 110058,

Name of the Borrower (s):
Amount of Secured debt

Mr. AGNIVESH

Rs.10,35,124/- (exact amount is to be
mentioned) + Interest till date of realization of
Bank’s dues. (Amount in words (Ten lakhs Thirty
Five thousand One Hundred Twenty Four only))

Rs. 6,60,000/- (Rupees Six Lakh Sixty Thousand

SD/- CA RAJNEESH KUMAR AGGARWAL

C-60, 3rd Floor, C-Block Community Centre,
Janak Cinema Complex, Janak Puri

AFA Valid upto-30thJune, 2027 Reserve Price

BS Marketing Initiative

Bisleri International’s ‘Bottles for Change' CSR
Initiative Partners with BIMTECH

In a significant step towards promoting corporate sustainability and environmental
awareness, Bisleri International Pvt Ltd's 'Bottles for Change' CSR Initiative has officially
partnered with the Birla Institute of Management Technology (BIMTECH), Greater Noida.

The partnership was formalised through a Letter of Association (LoA) signing ceremony held
on July 6, 2026, at the BIMTECH campus. The ceremony was led by Dr. Prabina Rajib, Director,
BIMTECH, and Mr. Vidya Bhooshan Singh, CSR Regional Manager (North), Bisleri International
Pvt. Ltd., marking the official commencement of the collaboration.

This initiative, facilitated by the Centre for Sustainability and CSR at BIMTECH, aims to
promote awareness about responsible plastic disposal and effective recycling practices
within the academic community and beyond. The initiative highlights that used plastic
should not be viewed as mere waste but as a valuable resource that can be recycled into new
products.

Through this collaboration, both organisations seek to integrate sustainable
waste-management practices among future business leaders, foster a circular-economy
mindset and reduce their environmental footprints through structured plastic-waste
management strategies.

Old Padra Road, Vadodara, Gujarat - 390 007
Regional Office: ICICI Tower, NBCC Place, Pragati Vihar, Bhishma Pitamah Marg, New Delhi- 110003, Delhi.
(For immovable property)
Interest Act, 2002 (hereinafter referred to as “Act”) and in exercise of the powers conferred under section 13(12)
Co-applicant”), Ms. Meenu Sapra (“Borrower, Personal Guarantor and Security Provider”) and Mr. Sumit Pal
8,59,04,170.39/- (Rupees Eight Crores Fifty Nine Lakhs Four Thousand One Hundred Seventy and Thirty Nine
receipt of the said demand notice.
below, in exercise of powers conferred on him under sub- section (4) of Section 13 of Act read with Rule 8 of the
and any dealings with the immovable property will be subject to the charge of ICICI Bank for an amount of X
charges etc. thereon at the contractual rates till the date of payment.
Description of the Secured Asset
Sarhaul, Gurugram, Haryana-122002 in the name of Ms. Meenu Sapra, together and all the facilities that form
On the South by: Road

Corporate Office : ICICI Bank Towers, Bandra Kurla Complex, Bandra
[Rule - 8(1)]

Whereas, the undersigned being the Authorized Officer of the ICICI Bank Limited (hereinafter referred to as
of the said Act read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 (“Rules”), issued demand
Singh (“Personal Guarantor/Co-Applicant”) {the Borrower, Security Provider, Co-Applicant and Personal
Paisa Only) outstanding as on April 18, 2026 together with applicable interest, default interest, premia, cost,
The Obligors having failed to repay the amount, notice is hereby given to Obligors in particular and the publicin
Security Interest Enforcement Rules, 2002 on this 10" day of July, 2026.
8,75,08,550.39/- (Rupees Eight Crores Seventy Five Lakhs Eight Thousand Five Hundred Fifty and Thirty Nine
The Obligor's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time
Entire Third Floor, without roof/terrace rights, in the Residential Building bearing no. 30, on Road no. J-1,
part and parcel of this residential building.
Date: July 15, 2026

Authorised Officer

ICICI Bank Limitedj

Only)
Rs. 66,000/- (Rupees Sixty Six Thousand Only)
0n 03 August 2026 up to 5:00P.M.

Earnest Money Deposit

Last Date & time for Submission of Process
compliance Form with EMD amount

Date and time of e-Auction

On 04 August 2026 between 11:00 A.M to 05:00
PM with unlimited extension.

Bid Incremental amountis Rs 5000.00

For further details, Terms & Conditions,|For downloading further details and Terms &
contact: (Separate details of Branch Manager| Gongitions, please visit:

and SADA Agent to be given) Ms. Madhu| . )

Kumari Telephone no 011-27043200 (1) hitps://haanknet.com

Date: 13.07.2026  Place: Delhi

Branch Manager Ms. Madhu Kumari

GOVERNMENT OF HIMACHAL PRADESH PUBLIC WORKS DEPARTMENT
e-procurement notice
INVITATION FOR EXPRESSION OF INTEREST (EOI)
No.PW/SP/ARC/2025-26- Date:-07/2026
The Expression-cum-Financial (EOI) is hereby invited by the undersigned on behalf of Governor of Himachal Pradesh from interested

bidder/firms for empanelment of Primary Steel Manufacturers for a Period of One Year in HPPWD.
S.No[Name of work Earnest Money (in Rs.)[Tender Fee (in Rs.)
3

2
1 |Expression of Interest (EOI)-cum-Financial Bid for empanelment of Primary Steel
Manufacturers for a Period of One Year in HPPWD.

Availability of bid document and mode of submission:- The bid document shall be available on website https://hptenders.gov.in as
per key dated schedule provided as under. The interested bidders may download the Tender document and other instruction can be
downloaded from HP Tenders website and submit their bids online on https:/hptenders.gov.in.

Key Dates:-

1 Date of online Publication

2 Downloading of e-tender

3 Date of submission of e-tender

4 Date of opening of Technical Bids
5 Date of opening of Financial Bids

50,000/ 2000/~

15.07.2026 at 03:00 PM

15.07.2026 at 03:00 PM to 30.07.2026 at 03:00 PM
15.07.2026 at 03:00 PM to 30.07.2026 at 03:00 PM
30.07.2026 at 03:30 PM

Will be informed separately

Store Purchase Officer,
Nirman Bhawan,Nigam Vihar, HPPWD, Shimla-171 002.

Aadhar

| Housing Finance Ltd |

1873_2026-2027

Aadhar Housing Finance Ltd.

Corporate Office: Office Nos. 501 & 503,5th Floor,Lightbridge, Saki Vihar Road,
Andheri East, Mumbai Suburban (District) Maharashtra — 400072

Meerut Branch: 1St Floor, Aryan Square, Near Pvs Mall,Yojna No. - 3, 1.S. 190 Shastri Nagar, Meerut - 250002, (UP).

Rajendra Place Branch : Flat-21,2nd Floor, Building No.B-5,Rajendra Park, Pusa Road,New Delhi-110060

Badaun Branch: Office No. - 3, 1st Floor, Raj Complex, above APS Honda Showroom, Bareilly - Mathura road, Badaun -
243601 (Uttar Pradesh)

APPENDIX IV POSSESSION NOTICGE (for immovable property)

Whereas, the undersigned being the Authorized Officer of Aadhar Housing Finance Limited (AHFL) under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of powers conferred
under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, Demand Notice(s) issued by the
Authorised Officer of the company to the Borrower(s) / Guarantor(s) mentioned herein below to repay the amount mentioned
in the notice within 60 days from the date of receipt of the said notice. The borrower having failed to repay the amount, notice
is hereby given to the Borrower(s) / Guarantor(s) and the public in general that the undersigned has taken possession of the
property described herein below in exercise of powers conferred on him under Sub-Section (4) of the Section 13 of the said
Act read with Rule 8 of the Security Interest Enforcement rules, 2002. The borrower’s attention is invited to provisions of sub
section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.The borrower in particular and
the publicin general are hereby cautioned not to deal with the property and any dealings with the property will be subject to the
charge of AHFL foran amount as mentioned herein under with interest thereon.

sr.[  Name of the Borrower(s)/Co- Description of Secured Asset Demand Notice| Date of
No.| Borrower(s)(Name of the Branch) (Immovable Property) Date & Amount | Possession
1| (Loan Code No. 00500002518 | All that piece and parcel of the property bearing, Residential
/ Meerut Branch) House Measuring 240 Sq Yards Situated At Village Bhayangi 08-04-2026
Vishnu Giri (Borrower) Pargana Khatauli Tehsil Jansath District Muzaffarnagar. & 13-07-2026
Prakashi (Co-Borrower) Boundaries : East -House Of Kabool Teli, 79.12,224/-
West - 8’ Wide Road, North - Property Of Ghasita, T
South - Road And House Of Hardas
2 | (Loan Code No. All that piece and parcel of the property bearing, House Of Area
00510000243 / Measuring 87.79 Sq Meters Situated At Khasra Number 1369, | 14-04-2026
Meerut Branch) Khatauli Rural (Bahar Hadood) Pargana Khatauli, Tehsil & 13-07-2026
Shahid (Borrower) #:atau;it, D;stritct1l\gquaftfe:,|;’r}gga\r,.vBotung1a|:est:TEast -51 }F)Te: < 9.37.717) ol
ereafter Rasta 12 Feet Wide, West - 21 Feet Thereafter Plo ,37, -
Shabnam (Co-Borrower) Of Ramavtar Gaud, North - 45 Feet Thereafter Plot Of Seller,
South - 45 Feet Thereafter House Of Javed
3| (Loan Code No. All that piece and parcel of the property bearing, Plot No 111
36510000039 / Rajendra | AreaMeasuring 21.47 Sq Mtrs Sector 12 Block - Z, Situated In | 14-04-2026
Place Branch) The Layout Plain Of New Okhla Industrial Development Area, & 13-07-2026
Late Balam Singh Tehsil Dadri, District Gautam Budh Nagar Uttar Pradesh.
(Represented Through The | Boundaries : East-Gali 13 Ft, West - Other Property, %6,31,632/-
Legal Heir) (Borrower) North - Property NoZ-112,
Kavita Rajwar (Co-Borrower) | South-PropertyNoZ-110
4| (Loan Code No. All that piece and parcel of the property bearing, Residential 08-04-2026
00510000169 / Meerut House Measuring 42.19 Sq Meters Situated At Vill Masoori,
Branch) Pargana And Tehsil And District Meerut. Boundaries : East - & 14-07-2026
Prem Chand (Borrower) House Of Mangay, West - 12" Wide Road, North - House Of| # 3,95,731/-
Deepak (Co-Borrower) Pappu, South - House Of Kudi
5] (Loan Code No. All that part & parcel of property bearing, One Qita House, 08-04-2026
13800000196 / Badaun Situated At Village- Qausba Mausooma Kavi Nagar City,
Branch) District- Badaun, Uttar Pradesh & 14-07-2026
Mukesh (Borrower) Boundaries: East: Badri Narain & Manoj, West: Nem Pal & | ¥ 9,77,381/-
Deendayal & Pankaj Mool Chnadra, North: Badri Narain, South: Gali
(Co-Borrowers)

Place : Uttar Pradesh
Date : 15.07.2026

Authorised Officer
Aadhar Housing Finance Limited

0 Regd. Office: ICICI Bank Limited. ICICI Bank Tower, Near Chakli Circle,
ICICI Bank
East, Mumbai 400051
POSSESSION NOTICE
“ICICI Bank”) under the Securitization and Reconstruction of Financial Assets and Enforcement of Security
notice dated April 21, 2026 calling upon Everge Smart India Private Limited (“Borrower/ Security Provider/
Guarantor are hereby collectively referred as “Obligors™} to repay the amount mentioned in the notice being X
charges etc. thereon at the contractual rates until payment/ realization thereof within 60 days from the date of
general that the undersigned has taken Symbolic possession of the immovable property described herein
The Obligors in particular and the public in general is hereby cautioned not to deal with the immovable property
paisa Only) outstanding as on July 02, 2026 together with applicable interest, default interest, premia, cost,
available, to redeem the secured asset.
situated in the residential colony known as DLF Qutab Enclave Complex (Now DLF City), Phase-Il, Village
Bounded: On the Eastby: Plot No. J-1/31, On the West by: Plot No. J-1/29, On the North by: 71, Akashneem Marg,
\Place: Gurugram
o0 00
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INVITATION FOR EXPRESSION OF INTEREST FOR INDO LAMINATES PRIVATE LIMITED

T feeett | gear, 15 s 2026

sfemT e & Indian Bank

13| Date of issue of final list of prospective
| |resolution applicants

24-08-2026 (Monday)

Manufacture of wood and wood products ALLAHABAD
79, Rajinder Park Nangloi, West Delhi, New Delhi110041
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India m aﬁ;ﬁ' ﬁa GNG 2L 5MTBSG ﬁ é'ﬁ?’nfﬁ
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) ATe &1 THR

Name of the corporate debtor along with Indo Laminates Private Limited (m/m/m_ FeRor m) R, “T\Eﬁ' ﬂﬁTﬁ' ﬁ?l Wﬁh
1.| PAN & CIN/ LLP No. CIN-U20299DL1985PTC021287
2.[Address of the registered office 79, Rajinder Park Nangloi, West Delhi, New Delhi 110041 TTEA T G0 aY, SR He, Eeg!strat!on Klea' - DZIPZQSC BK-0424
3. URL of website NA o ot . egistration No. : DL-9C-BK-

O R, AT e wfed T .

4| Details of place where majority of fixed No fixed assets available with the Corporate Debtor ’ Engine No: K12NP4641462
| _|assets are Iocgted _ _ ason in_solvency commencement date. Chassis No: MBHHWB13SSB957532
5.[Installed capacity of main products/ services | Not Available
6.|Quantity and value of main products/ services| Turnover of corporate Debtor is as follows: FOIl T W 311 3 iaﬂ

sold/ rendered in last financial year (audited) | (Rs in Lakhs) qﬁur@ = afr YA 10,35,124/- (A AR &1 g foan sam

Particulars FY2022-23 |FY 2021-22 AMRT) + e Y TRAT AR ol A DI ARG dh
Standalone 3,425.67 3,257.70 &1 <F1eT| (1 9Tea § (T 79 o e TR
7.| Number of I / worki Oc(onsmlfha‘eddt f I- I C 2 it) Wﬁ )
.| Number of employees/ workmen as on the date of Insolvency Commencemen 3 e

8.| Further details including last available financial | May be obtained by sending an Email at- aq'Rﬁ}ﬁ lﬁq 6,60,000/- ¢ B W E )

statements (with schedules) of two years, indolaminates.cirp@gmail.com or https://ibbi.gov.in/en/

\IS.lS o.f.cred\tors are. avallab.\e at URL: i c|a|ms/c\alm.-process/L72.900MH198?PLC027146 eRYER TR ST 5 66,000/ (mmmm)
9.|Eligibility for resolution applicants under section| May be obtained by sending an Email at- =

25(2)(h) of the Code is available at URL: indolaminates.cirp@gmail.com Syl AT & AT ARRAT AUEH BH | 03 3R 2026 F1 W 5:00 T qFH|
|10, Last date for receipt of expression of interest 30-07-2026 (Thursday) ST mgr aﬁ Biﬁ't{ ﬁﬁ' 3ﬁ1 T
11 | Date of issue of provisional list of prospective | 09-08-2026 (Sunday) T
|| resolution appiicants S-S & ffer o T 04 3T 2026 T UTA: 11:00 T | AT 05:00
12 Last date for submission of objections to 14-08-2026 (Friday) Tt a9k RN AR & )

provisional ist el gfa IRTwI 5000.00

14| Date of issue of information memorandum, 29-08-2026 (Saturday)

AT HRY, T offR 21l 3 fere weh | arferen fareror offe Fere ol 91 Sraeits &9 &
T (TG W e 3 SADA UoTE T SFeRT- | o7y, e i 1T -

New Delhi, National Capital Territory of Delhi, 110058,
AFA Valid upto-30thJune,2027
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TR TV-201300 TH AR~ ner@northeye.co.in
H0P F 7294177027

. | [ .
=i 13/10/2026 A GaTES ik

1P s rET (RiFeT 4. 61, seht
Afrer, 1-2 die, T.emE.d. wieEe

talbrfOp Z@EE SEHiiea Hried s
Hamge: L29199HR1956PLC033107
Toliga Frafer: 14/1, fReedl #2RT IS, e, gRarn—121003
B 7 0129-4960482, $—t: seema_narang@talbros.com, de@Tge: www.talbros.com

0 e ol a2 1 B £ e B a O EL B L | G S A B
(EEdia®) # TR
HU IR, 2013 IR Foraera Rrer aiR Averor ARy (eESiivm) witrevor (o, oiar
e, errraRer AR araed) Fra, 2016 (R & waeTr @ SrgeR Aifew faar e 2,
St for wenfda 8, % wuht B O af 2018—19 & forg siftm amrer evaiaRa wer
ATaeTe B, S AT aut A 3@y & g srafie / e <7 | Heft TR R wR arrer
SR A1t st q I = = wan/erar 7 far g, S o srsEdivs mfdyewer &
AT e @ § RIFRT R fear ST | Suel 3 ugel € Haft SRRURST BT S
T T TR ARRTT AR A o B, Re e engEiivs @i # weriaRd fhy o
g 8| U IRRURST 1 fdaver HUHl % JeNTge hitps://investors.talbros.com/investor-
education-and-protection-fund-iepf TR STTer FRIT AT & |
D GRT AN e f&am 7 2 5 15 Racar, 2026 BT A7 I Ugel IRRERSE GIRT I G
&I T & 3T F, HUT o 9§ 2018—19 B Ty Srdafes oIrer @R STRER IRRY Bl
o ot iR e & omEEdiue @ # weriaRa &= < | gun e & 6 5%
Racis IS qrar & fHaT ST | IWRURS BN | GT=dT U= U HRA & qre FeiRa
HiH ATEEATH—5 F AT AITT IS IMELATH MART F FLACART VAR ATareT
T 37T B bl &, Forra forg faavor www.iepf.govin TR Sucrer & |
3 vy w® R ff e @ oy, TeRuRe wu @ o wed € ar

seema_narang@talbros.com TR AT HUN & VLR MR IR FIRAGR Toic Bl SHel 47 Fahl
#— ofpa ey fafies, Idfrm v €1, wie Fa 31 3k 32, fa<ha

evaluation matrix and request for resolution BT feeRor W . .
plans to prospective resolution applicants e Wiﬂﬁ;:;gﬁ:q\ (i) https://baanknet.com
[15.{ Lastdate for submission of resolution plans 28-09-2026 (Monday) - -
[76]Process email id to submit Expression of Interest | ir cirp@gmail.com m’ 13.07.2026  ¥M: ﬁ"_"ﬁ ST Y9Eh, ﬁ%ﬁ "“{W
17 | Details of the corporate debtor’s registration NA
| [status as MSME.
SD/- CA RAJNEESH KUMAR AGGARWAL
Resolution Professional of Indo Laminates Private Limited PUBLIC NOTICE
Date: 15.07.2026 Reg. No: IBBI/IPA-001/IP-P00886/2017-2018/11483 " RD
Place:New Delhi C-60, 3rd Floor, C-Block Community Centre, IN THE COURT OF HON'BLE 3™ ADDL. SR. CIVIL JUDGE
Email:indolaminates.cirp@gmail.com Janak Cinema Complex, Janak Puri AT. AHMEDABAD (RURAL),

0ld High Court Building, Ashram Road, Navrangpura, AHMEDABAD.
(Block No. A, Room No. 18)
Plaintiff's Advocate Shri CR ABICHANDANI
COMMERCIAL CIVIL SUIT NO. 190 OF 2024
NEXT DATE: 13/08/2026

PLAINTIFF: 1. ASIAN GRANITO INDIA LTD THROUGH
MR. MANOJ PATHAK, Address: AT- 202, DEV ARC, OPP.
ISKCON TEMPLE, S.G. HIGHWAY, AHEMDABAD-380015
VERSUS
DEFENDANTS: 1. SARTHAK ENTERPRISES

Address: SHOP NO-1, A-1/23, SECTOR-11, ROHINI, DELDI,
NORTH WEST DELHI, DELHI-1100853. Mobile: 9871396436

SUB: SUIT FOR RECOVERY OF AMOUNT OF RS. 17,01,849/-

Whereas you the Defendant is hereby informed that the summons issued against
you by this court Process has returned unserved subsequently, and as your current
whereabouts are unknown, hence in the consequences plaintiff advocate has given
application vide Exh. 08 and court ordered on it therefore this summons is published.

Whereas the plaintiff above named has instituted a suit relating to a commercial
dispute against you and you are hereby summonsed to file a written statement within 30
days of the service of the present summons and in case you fail to file the written
statement within the said period of 30 days, you shall be allowed to file the written
statement on such other days, as may be specified by the court, for reasons to be
recorded in writing and on payment of such costs as the court deems fit, but which shall
not be later than 120 days from the date of services of summons. On expiry of 120 days
from the date of services of summons you shall forfeit the right to file the written statement
and the court shall not allow the written statement to be taken on record.

You are required to appear in this Court in person, or by a pleader duly instructed,
and able to answer all the material questions relating to suit, or who shall be
accompanied by some person able to answer all such questions within 30 days from this
public notice to answer the claim lodged by the plaintiff as prayed and further you are
hereby to produce on the said day all documents in your possession or power upon which
you base your defense or claim for set-off or counter-claim you shall enter such
documents in list to be annexed to the written statement.

Take notice that, in default of your appearance on the day before mentioned the suit
will be heard and determined in your absence.

forerm wrefiatachl, damETe 500032; I A4X +91 040-67161524; S0l LN | | Given undermy hand and seal of the Court this. 17 day of June, 2026 By Order
rajeev.kr@kfintech.com Sd/-
T eraaE afefea sy fifies Prepared by ~ Checked by (K. P. SHETH)

R I /- Sd/- Sd/- @ Registrar Principal Senior Civil Court

M : BOEETE rar s=ar| | (H-J.RAVAT)  (A.A. MODI) Ahmedabad [R], Old High Court Building,
feeias 14 gaﬁf 2026 ) 9fe SUPT. SUPT. Ashram Road, Navrangpura, Ahmedabad.
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MANAPPURAM FINANCE LTD.
CIN: L65910KL1992PLC006623,
Registered Office : W - 4/ 638A, Manappuram House,
P.0. Valapad, Thrissur - 680 567, Kerala, India
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Housing Finance Ltd

Extract of Unaudited Consolidated Financial Results for the Quarter ended June 30, 2026

DHAMPUR BIO ORGANICS LIMITED

Regd. Office : Sugar Mill Compound, Village Asmoli Sambhal Moradabad, UP - 244304 IN

CIN - L15100UP2020PLC136939, Phone No - +91-7302318313
Email : investors@dhampur.com, Website - www.dhampur.com

(R in Crore)

Particulars

Quarter Ended

30-Jun-26 31-Mar-26
(Unaudited) | (Audited)*

Year Ended

31-Mar-26
(Audited)

30-Jun-25
(Unaudited)

Total Income from Operations from continuing operations

919.77 700.90 752.13 3,012.25

Net Profit/(Loss) for the period (before Tax,
Exceptional and/or Extraordinary items) from
continuing operations

(18.29) 60.85 (20.88) 51.05

Net Profit/(Loss) for the period before tax (after
Exceptional and/or Extraordinary items) from
continuing operations

(18.29) 60.85 (20.88) 51.05

Net Profit/(Loss) for the period after tax (after
Exceptional and/or Extraordinary items) from
continuing operations (A)

(13.75) 38.41 (14.09) 31.47

{7127 3 TR AUTS RT 13 ((12) & STl Haw MRl bl SURINT Rl §U 11 o HTTeIgh SAfEehRI GRTSURIh

FAATAIE D 60 fawr = Aol i1 H afofeT i T GriyTTeiTeT ey oh foTu SevTendl 11T/ AfcrfcrenaTiati el AT e
(Q) ST et 2t | SHOTRIRTIRT T G &R 5 3RAhed e &, RIS Sthidve 1z 2002 & 7/ 8 S mer
HUIST IR B B TRT 13 B AG-HF (4 ) P et & AT T Afha] T SUNT el §U O3 ) /

brings

gfcrgferencti (31T) Td AT ST T ATST—eh 0 7 i fehar ST & afofe AUy uR STeliewrercen| - Sersu
R forT & | eR1ER HURT < Gars 3 AU T ek SR ob [o1Q SUcted] FHI AT IR BRI ol TRT 13 T Al

Profit/(Loss) from discontinued operations before
taxes (Refer note (vi))

62.18 10.73 (12.08) (10.15)

Profit/(Loss) from discontinued operations after taxes (B)

50.54 7.86 (7.91) (6.29)

Profit/(Loss) for the period from continuing &
discontinued operations (A)+(B)

36.79 46.27 (22.00) 25.18

Total Comprehensive Income for the period

36.78 49.31 (22.05) 27.84

Paid up Equity Share Capital

66.39 66.39 66.39 66.39

Other Equity

960.25

perspective.

(8) P UG OR FHOTHTS AT < | FOTahd! Bl fI9Y B H T AT SiHT &l ATST e B0 3 T8 Aeem &
et & o FUfRr & ATl IS FagR 7 N U FURT P AT P FagR A1 afofe fr & Arer Ay 3 @ & forg

Earnings Per Share (of ¥ 10/- each) (Refer note (v))

From continuing operations and discontinued operations:

Basic (% per share)

Diluted (% per share)

(*Refer note no. (iii)
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i) These unaudited consolidated financial results which are published in accordance with Regulation 33 of the Securities
Exchange Board of India (Listing Obligations and Disclosure Requirements) Regulations, 2015, as amended ('Listing
Regulations’) have been reviewed by the Audit Committee and approved by the Board of Directors at their respective
meetings held on July 14, 2026. These unaudited consolidated financial results have been prepared in accordance with
recognition and measurement principles of Indian Accounting Standards ("Ind-AS") prescribed under Section 133 of
the Companies Act, 2013, read with the relevant rules issued thereunder and the other accounting principles generally

These unaudited consolidated financial results have been subjected to a "limited review" by the statutory auditors of
the Parent Company. The statutory auditors have expressed an unmodified conclusion in the review report for the
quarter ended June 30, 2026.

The figures for the quarter ended June 30, 2026 are the balancing figures between the audited figures in respect of
the full financial year and the published unaudited year to date figures up to the third quarter of the financial year.
The Parent Company has three wholly owned subsidiaries Sonitron Bio Organics Private Limited, Dhampur International
Pte. Limited and DBOL International Food & Beverages Trading FZE as on June 30, 2026.

The Parent Company granted 357881 stock options to the eligible employees of the Parent Company, which are
convertibles into equal number of equity shares of the Parent Company of face value of ¥ 10/- each, at exercise

price of ¥ 40/- each, through Trust route under the DBO Employee Stock Option Scheme 2025 in the previous year.
During the quarter ended June 30, 2026, 6600 stock options are forfeited due to separation of an employee before

The Parent Company granted interest free loan to the DBO Employee Welfare Trust (Trust) amounting to ¥ 6.65 Crores
(includes ¥ 1.15 Crore during the quarter ended June 30, 2026) and the Trust has acquired 677383 shares (includes 78383
shares during the quarter ended June 30, 2026) from the market at an average price of ¥ 88.59 per share. Acquisition
cost of shares held by the Trust is presented as reduction in ‘Other Equity’. Share based payment expense for the
quarter ended June 30, 2026 is ¥ 0.10 Crore (X 0.10 Crore & ¥ 0.28 Crore for the quarter & year ended June 30, 2026
and March 31, 2026 respectively). The Parent Company considers the Trust as an extension of the entity and
accordingly, incorporated the financials of the Trust in the standalone financial statements of the Parent Company.

During the quarter ended June 30, 2026, the Parent Company sold one of its sugar manufacturing undertaking
comprising sugar and co-generation plant located at Meerganj, Bareilly, Uttar Pradesh, (“Meerganj Unit”) on slump sale
basis for an aggregate consideration of ¥ 305.00 Crores which has been approved by the shareholders in the EGM held
on May 18, 2026. The said Meerganj unit is transferred with effect from June 18, 2026 and full consideration has been
received by the Parent Company resulting in the gain of ¥ 63.89 Crores on sale of the undertaking.

The operations of the said Meerganj unit of the Parent Company has been classified as the Discontinued Operations for
all the periods presented in these consolidated financial results, in accordance with the applicable accounting standards.

The results of the business classified as discontinued operations in these consolidated financial results are as under:

A Government of India Undertaking

A |
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Particulars

Quarter Ended

31-Mar-26
(Audited)*

Year Ended

31-Mar-26
(Audited)

30-Jun-25
(Unaudited)

30-Jun-26
(Unaudited)

EINGIRER B I ER T
SNl fasha ifes

(a) Revenue from operations and other income

78.50 265.50 79.10 460.12

(b) Total expenses

80.21 254.77 91.18 470.27

(c) Profit/ (Loss) before tax ((a)-(b))

(1.71) 10.73 (12.08) (10.15)

Gain on sale of undertaking

63.89 - - -

Profit/ (Loss) from discontinued operations before taxes

62.18 10.73 (12.08) (10.15)

(d) Tax expense/(income) of discontinued operations

11.64 2.87 (4.17) (3.86)

sEfoT=l s mreT
<6 A =

i | SR e

Profit/(Loss) after tax from discontinued operations ((c)-(d))

50.54 7.86 (7.91) (6.29)

TN | elie i 10% T

Sugar being a seasonal industry, the performance of the quarter may not be representative of the annual performance
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aﬁwﬁra'),w— e ﬁl@"@? 1;‘*!28'1;2%25 WW%I %WW%WWWWW‘HHHE,.WW _ The unaudited standalone financial results are available on the website of the Company (www.Dhampur.com).
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’ > ’ 1zoaﬁw,mwfﬂ%1ﬁ m@wmrw:ﬁ, Quarter Ended Year Ended
NEEINAC KNI

31-Mar-26
(Audited)*
712.94
60.59
38.14
7.86

30-Jun-25
(Unaudited)
789.77
(17.50)
(11.46)
(7.91)

31-Mar-26

(Audited)
2,984.15
50.44
31.26
(6.29)

30-Jun-26
(Unaudited)

940.50
(16.15)
(12.14)

50.54
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Total Income from continuing operations
Profit before tax from continuing operations
Profit after tax from continuing operations
Profit after tax from discontinued operations

Profit after tax from continuing and discontinued
operations

Business Standard
Insight Out

46.00 (19.37) 24.97

For Dhampur Bio Organics Limited
Sd/-

Gautam Goel

Chairman & CEO

DIN 00076326

Place : New Delhi
Dated: July 14, 2026
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